. CP 100/20p1

TN THE CENTRAL ADMINISTRATTVE TRTIBUNAL, JATPUR BFNCH, JATPUR.

- o " DATE OF ORDFR : 30.4.2002

!

Abdul Latif son ef_shri Abdul Gaffor aged about 320 years, Cha

Chawani Sabjimandi, Near Police Station, Kota at present

employed on the post of Cafpenter GraderIIT.pay'sdale of .

950-1500, Western Raijlway, Kota Division,- Kota.

-

) : Lo
o R o " ....Petitioner.--

- VERSUS

. . '

Shri ' Z.C. Sharma, Divisional Railway -Manager (Fstah.),.
: ﬂ an

. Western Railway,»KotaﬁniviéiOn; Kota.

\ ~ o ' ....Respondents.
. ’ ’ s .

Mr. thv Kumar, Counsel for the appllcant.

None present for- the respondents.»

CORAM | ]
Hon'ble Mr. ]s. K Agarwal, Memher (Jud1c1all_ : ;

Hon'ble Mr. H. 0. Gupta, Member (Aﬂmlnlstratlve)

- . R -ORDER
\ . i ’ '

"PER HON'BLE MR. S.K. AGARWAL, MEMBER-(JUDICIAL)

This Contempt Petition has arisen out of order passed in OA
No. 480/99 “hy order dated 21.11.2000. This Tribunal had

dlrected as under - ‘ _ ,

N . : NS

-

. : R
"The application is partly allowed. So far as the

- regularlsatlon of the aopllcant in Group D post is

-

concerned, the - same does not call for any
. ‘ t

o

ihterferehce, The pay of the. applicant in the Group-

" 1C' post shall, however, be protected."
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2. . - It is stated by the petltloner that\opp051te
: party has w11Fu11y -and dellberately dlsobeyed. the

orders of this Trlbunal._ A show. cause notlce -was

1ssued to opposite party who gave reply and 1n the

-reply, it is stated that orders of this Tribunal has

been complled with although delayed hut petitioner
failed to establish deliberate & wilful‘disbbedience

on the part of the respondents. Therefore, this

’Contempt Petition fails .and . dlsmlssed ‘as such.
Notices issued agalnst the opposite . party 1s hereby

'dlseharge.
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(H.0. GUPTA) o R GE K AGARWAL)
MEMBER (A) . - PR o ' MEMBFR (J)
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